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members is drawn up strictly on
seriority/date of enrolment basis, but
actual allocation of plotg among eligi-
ble members is by drawal of lots in
the presence of all members of the
society and representatives of Land
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Building anq Cooperatim: Depart-
ments.
(b) Plots were allotted to its

members by two cooperative house
building societies on 24th July and
9th August, 1969 by drawal of Ilots
following the procedure mentioned
in reply to (a) above,

(c) According to the Cooperative
Societies Act, the decisions on the
manner of allotment should be taken
by the Managing Committee of the
concerned society but under ‘he
agreement executed with the Lt. Gov-
ernor, the society is required to
follow the principles of allotment of
plots mentioned in reply to (a)
above,

(d} The present practice is not in-
compatible with the principle under-
lying the cooperative movement.

(e) Does not arise.

—_—

12.26 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

DeEMANDS OF PERMANENT EMPLOYEES
oF CHANDIGARH Union TERRITORY

SHRI SHRI CHAND GOYAL
(Chandigarh): I call the attention of
the Minister of Home Affairs to the
following matter of urgent public im-

portance and request that he may
make a statement thereon:—
The reported frustration and

dissatisfaction prevailing amongst
the permanent employees of the
Union Territory of Chandigarh
on account of the failure of the
Government to meet their de-
mands for the revision of grades
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and allowances in accordance
with the recommendations of the
Punjab Pay Commission and the
allotment of residential plots at
concessional rates. "

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Speaker, Sir, the bulk of the em-
ployees of the composite State of
Punjab were, on reorganisation, pro-
visionally allocated to Punjab, Har-
yana or Himachal Pradesh with effect
from 1st November, 1966, The:re
were, however, about 6,000 employees
working in Chandigarh Administra-
tion who remained provizionally un-
allocated to any of the successor
States. Apart from the unallocated
employees, Chandigarh Administra-
tion also had deputationists drawan
from the States of Punjab, Haryana
and Himachal Pradesh, While the
deputationists have been allowed the
pay and allowances as in the parent
cadre from time to time, the unallo-
cated employees are continuing in the
unrevised Punjab scales as ip force
prior to 1st November, 1966. When
the Punjab Government raised the
rates of the Dearness Allowance to
the same level as and under the
Central Government with effect from
1st September, 1968, the enhanced
rates were allowed to the unallocated
employees also. These employees
have, however, been agitating for
grant of the revised Punjab scales
which came into force with effect
from 1st February, 1968.

Government's stand has been that
the agitation must first be called off
before the question of their pay
scales could be considered. After the
agitation by the employees was cal-
led off, the matter was given earnest
consideration by Government. Gov-
ernment are advised that the legal
position with regard to these unallo-
cated employees, so long as they re-
main unallocated to any State, is that
they will be deemed to be employees
of the sState of Punjab on deputation
to Chandigarh. Therefore these em-
ployees will be entitled to Punjab
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scales of pay. Government have
weepted this advice and will take
ction accordingly.

The employees working under the
“handigarh Administration have also
been demanding sale of residential
plots to them at subsidised rates and
allotment of houses on hire-purchase
basis. The Chandigarh Administra-
tion are examining schemes for the
sale of residential plots on reason-
able rates to lowpaid employees and
for allotting built-up houses on hire-
purchase basis to these employees,

SHR] SHRI CHAND GOYAL: As
the minister himself said, there are
two categories of employees serving
in the Union Territory Administra-
tion of Chandigarh. The unallocated
employees, who number 6000 accord-
ing to the minister, number 7500
according to me. They are being
denied the advantage of the revised
grade made available tp the allocated
employees. The allocated employees
are getting this benefit of revised
grade by Punjab and Haryana with
effect from 1st February, 1968. An-
other important point is, each emplo-
yee has been suffering a loss of about
Rs. 35 per month on an average. It
would have been much better if the
QGovernment had accepted the course
of negotiation. But this Government,
as compelled by force of habit, never
accepts the genuine and legitimate
demands of the employees when they
adopt the course wof negotiation.
Therefore the employees of Chandi-
garh Administration were compelled
49 adopt the method of agitation, de-
monstration, resort to hunger-strikes.
chain fast, etc. When we approach-
ed this Government, they said, unless
the employees withdraw the agita-
tion, they would not be able to meet
their demands. Now they have with-
drawn their agitation and the mini-
ster also has shown a gesture of
goodwill. He says, they are entitled
to the benefits which have been made
applicable to the employees allocated
to Punjab.
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In this respect, I would submit that
they should have declared Chandi-
garh as a Union Territory for all time
to come.

AN HON. MEMBER: How is it rele-
vant?

SHRI SHRI CHAND GOYAL:
Since this matter is lingering and
since the future of Chandigarh is
indefinite and uncertain and they have
taken so much time for deciding this

“issue, it has given rise to statements

and counter-statements by the two
Chief M.nisters. ‘There have been
threats  of self-immolation  and
hunger-strikes are going on. You are
aware, Sir, that your colleague, Mr.
Darshan Singh Pheroman is in jail
and hag resorted to hunger-strike,
In view of all this, may I know whe-
ther Government would make a dec-
laration that Chandigarh will remain
as Union Territory for all time Lo
come?

Secondly I want to know whether
the Government wil]l make these
benefits available retrospectively from
1st February, 1968. 1 also want to
know whether, because the Chandi-
garh Administration has allotted resi-
dential Class Il to highly paid em-
ployees, highly paid engineers, highly
paid doctors and highly paid other
members of academies, they are going
to deny this benefit to their own em-
ployees. I want to know whether the
Guvernment of India is going to per-
suade the Union Territory Adminis-
tration to allot them these plots at
concessional rates and also consider
the possibility of selling their houses
on hire-purchase system.

MR. SPEAKER: This was a clarifi-
catory question

st s mmet (3gE) e
ofieT |TEE, W=ST &1 € 1 qare
= Afed, :1g 1 a9 F T
W E
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SHRI Y. B. CHAVAN: The hon
Member has raised the political ques-
tion of the future of Chandigarh. He
wants the Government to make a
declaration that Chandigarh will re-
main a Union Territory for all time
to come. My answer is ‘no'; Govern-
ment cannot make such a declara-
tion

SHRI PILOO MODY (Godhra):
What about its being an Indian ter-
ritory for all time to come?

SHRI Y, B, CHAVAN: Has he any
doubts about it in his mind?

SHRI PILOO MODY: Let there be
at least one assertion from you. (In-
terruption)

SHRI Y. B. CHAVAN: As far as
residential plots are concerned, I have
explained that the Government is
examining the scheme. About the
‘basic demand of the unallocated em-
ployees that they should be treated
as deputationsists from the Punjab
Government, it is accepted in prinei-
ple. (Interruotion) The matter
will have to be gone into whether it
can be done retrospectively.

ot oAy wwi (wAFEe): & 77
At 92T g fF #roamm oww
FfFaEl FTLO0 FTZTA FTITA F0T
faqF & FINE F AENT FH-
arfeai 7 T 77 790 a9 gE & 7
wF A1 9z 5 9 § FvEew § Ay
raifaF fig A aer 2 w97 39%
gy § FE wfaars foig faar
s ? gax fome aver At
F AA1H9T F FhT oft A% amrar £
3IT*, T § @ gfaea fa
Fdt 7 dar wIETT FEETEl A
faarei & aravy S WICIASH & qrava i
T /T FT  IAF T & Ay =y weAv
#greg 7r5 ffraa w=afq aamy £ o
w1 fF 9 99a ¥ w7 g 81 ATHT
wifs #fafraa a9 F fay a0
FzFY 78 T =gy ?
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SHRI Y. B. CHAVAN: About the
political character, C:undigarh is a
matter full of complexities at the
Present moment. Nasurally we are
depending, on both the State Govern-
ments to evolve some solution to the
problem. As far as the Government
of India is concerned, we have made
the position clear to both the State
Governments.
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As far as the problem about pay-
scales of unallocated employees is
concerned, I would say this. In
Chandigarh today there are two types
of government servants working
there. There are sgme people who
have been allocated after the reorga-
nisation to Haryana and Punjab;
some of them are working on depu-
tation in the Chandigarh Administra-
tion. But there are some people who
are not allocated to either ovf these
States and who are working in the
Chandigarh  Administration. The
problem was what should be their
status and what should be the pay-
scales to which they should be en-
titled. On legal examination it has
been found that these people who are
unallocated still remain as Punjab
employees and as such, they would
be entitled to the pay-scales which
are prevalent in Punjab today. Gov-
ernment has accepted this in prinei-
ple and they will be given the same
scales, About the future allocation,
grades, etc. it is a matter of further
detail and T will have to go into the
details before I say anything,

st T M AT (TR
9tF) : v wERT, g 2 fE
HAT qEE F qET IAIAT F qIg AR
T T F FIFT FHAAT B g
Tl Fr =T e & # 54T wEEn R
qeAT FTeat § fF St e av & Ay
AT o R E IERI A AR 7

A0 a9 Az & fx g s &
gamag faog fear a1 f& S5 "
s wrarT a7 gl &1 faeer
wtfetr wifs sgi ¥ faifagi &1 foremy
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[ TaaTE weETE)

F1 wremw (60 wfaww) et g ==-
fag s¥g gfeamm &1 fasar sifag )
O T4 39 AT 1 fazmar ar wfe
&4 g Iaw! fawrfl w1t Fmifaa @
o | T ag @ W w@r —ay
FIE aAFT AT, FHT RIS ARATEATE |
W9 TR FRATTET F1 v feei &
e @ g—uw gfamm am, R
ASMG F g wrfad /T AT F |
a1 & 7g wAT wvgan § oo s
7 =it fawrfor 18 sa®t 797 § w%
s W o wfmé g 2

SHR1 Y. B. CHAVAN: As far as
the Chandigarh problem is concern-
ed, I do not think I have to add to
what I have already said. About the
distribution of government employees
among the different State cadres, it
was absolutely inevitable.  Because
of the re-organisation of the State
some areas went to Haryana, some to
Himachal Pradesh and some remain-
ed in Punjab; therefore, naturally the
services had to be distributed on the
basis of State cadres. That cannot be
helped. Of course, there is the spe-
cia] position of some people who still
continue in Chandigarh ag unallocated
employees and about that I have al-
ready stated.

st O AT AT WIE AT
Famy § ag F[vET A1, I9F 17 § |
bEar ]

st ToEraTE SEg: WTE SR
& 1T | S fge frar & 9w sy Fr oy
wraw g fF 7 frar £

st W FT A (qOSER)
HET FERT 7 o 727 R I {9
TAUHTHET Hiaqd § IART GO FT
afadre ¥ AT FTIT srata sy YA
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IR AT | ST aF & qwan § weEe
THT 7T & 1 &1 & ST A §
STRWA BN GATT AT FT A0y FeET
fom e ox fFar @ wifs gome
az I%1 F—dww o gfamn 27§
ag femfaw 2 1 § o @19 gore ar
6 EATT TEAET T AW & foET T
FATE & AT TG HIAT & FAHT FTOT
FTE ! SR WY A SEVA B
gﬁ'ﬂ'{mﬁfﬁé’fﬂﬁ?ﬂﬁﬁ?ﬁﬂ
W SEAT HIH THT AT Z 7T 95
18 ag aTa a1 74t & & werafa qmma
I F1E weReAr agaT w7 fzar g
gH a2 a0 A1 gw S¥rTE w1 o9 §
faar &1 . .. (@) L

SHRI Y. B. CHAVAN: The hon.
Member is completely misled in :his
matter. There are no political com-
mitments of whatever nature and
there are no political interpretations
for continuing these people ag on
deputation from Punjab. Thig is the
legal position. When some people
continued to be in the Punjab cadre
and were not allocated to any of the
States on re-organisation, naturally
their pre-reorgan‘sation status con-
tinues in law. That is exactly what
it amounts to. It has no political
overtones,

=it s SwT awit : guTE CH
ghamm i i @ g ?

SHRI Y. B. CHAVAN: The hon.
Member is not following the line of
argument. Haryana came into exist-
ence after the re-organisation of
Punjab. These people continue their
status in law before re-organisation.
These two things are very clear. If
he does not want to follow the argu-
ment, what can I do?



